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No. 0.A. 350/00028/2020 | Date of order: 4.3.2020
NLA.350/00026/2020

Present : Hon ‘ble Ms. Bidisha Banerjee, Judicial Member :
Hon'ble Dr. Nandita Lhatterjee Administrative Member

RAJA GHOSAL & ORS.
VS
UNION OF INDIA & ORS. (Cenf_;rél Excise & Customs)
For the Applicants ; - Mr. A.K. Manna, Cbounlsel

For the Réspondents : Ms. D. Nag, Counsel

OR D ER (Oral]

Per Dr. Nandita Chatterjee, Administrative Member:

The applicants have approached this Tribunal under Section 19 of

the Adrﬁinistrative_ Tribunals Act, 1985, praying for the following relief:-

“(a) An order issuing direction upon the respondents to grant Grade
Pay of Rs. 5400/- (PB-2) to the applicants herein on completion of 4 years in
the pay scale of Rs. 7,500-12,000/- (Pre revised) as per judgment dated
06.09.2010 of Hon’ble High Court of Madras, as upheld by Hon’ble Supreme
Court vide its order dated 10.10.2017 and that dated 23.8.2018 and as
decided by Board vide its letter dated 22.10.2019 for extension of benefit
covered under the judgment dated 06.09.2010 with all consequential
benefits inclading arrear of pay; :

(b) An order quashing and sctting aside the clarification dated
111.2.2009 and directing the respondents to grant Grade Pay of Rs. 5400/-
© {PB-2} in the pay scale of Rs-7500-12000/- (pre-revised) to the applicants
on completion of 4 vears of service in ithe Grade Pay of Rs. 4800/- in PB-2,
i.e., w.e.l diffcrent dates as mentioned in para 4(f) hereinabove,

(c) ‘An  order directing the respondent authorities to provide
production of relevant documents.

{d) - Any other order or further order/orders as this Hon’ble Tribunal
may deem it and proper.”

2.  Heard both Ld. Counsel, examined documents on record. The

-

matter is taken up. for disposal at the admission stage.
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3. An M.A. bearing No. 26 of 2020 arising out of the above mentioned
O.A. has been filed praying for joint prosecution of this matter, on
grounds of commonality of interest and fact that the applicants are
pursuing. a common cause of action. |

On beiﬁg satisfied that the applicants share common interest and
are pursuing a common cause of action, this M.A. is allowéd, subject to
paynient of court fees by each individual applicant and is disposed of

accordingly.

4. Both Ld. Counsel would agree to submit that, consequent to the

decisions of this Tribunal in O.A. No. 358 of 2019 with M.A. No. 206 of
2019 (Shiladitya Maitra v. U.O.I. & ors. {Central Excise & Customs))
disposed of on 17.7.2019, the réspondent authorities, vide their
communicatioﬁ dated 22.10.2019 (Annexure A-9 to the 0O.A.), had
directed i-mplementation of the said orders of this Tribunal subject to
similarity of circufnstances of the applicants with the p‘etitionlers before
the Hon'ble High Court ét Madras in Writ Petition No. 13’2.2_5__ of 2010,
and the judgment dated 6.9.2010 thereﬁpon, the challenge to which was
subsequently dismissed by the Hon’ble Apex Court.

5. ' Both Ld. Counsel would also join in according tht;ir consent to
disposal of this O.A. on similar lines as in O.A. No. 358 of 2019,

6.  Accordingly, without entering into the merits of the matter, and,
with the consent of the parties,v we hereby direct the respondent No. 3,
who 'is the Principal Chief Commissioner of CGST & CX, Kolkata, to
examine the representations filed by the applicants at Ann’exufe A-10 ﬁo

the O.A. collectively, if received at his end, and to dispose of the same, in

accordance with law, within a period of 16 weeks from the date of receipt

of a copy of this order. The said authority shall convey his decision in the

s
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form of reasoned and speaking érder to the applicants forthwith
thereafter. o

J 7. 'I;he applicants, who have been allowed to jointly pursue this O.A,,
are directed to submit their individual court feesjpostal 6rders, as

required.

8.  With these directions, the O.A. along with M.A. are disposed of.
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